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COMMERCIAL TAXES DEPARTMENT 

-------- 

Notification No. 39/2020 – State Tax 

 
 

S. O. No. 59,  Dated- 04th September, 2020 - In exercise of the powers conferred by 

section 148 of the Jharkhand Goods and Services Tax Act, 2017 (12 of 2017), the Government of 

Jharkhand, on the recommendations of the Council, hereby makes the following amendments in 

the notification of the Government of Jharkhand, Commercial Taxes Department Notification 

No.11/2020- State Tax, dated the 25th June, 2020 published in the Gazette of Jharkhand, 

Extraordinary, vide S. O. No. 34, dated the 25th June, 2020, namely:- 

 

In the said notification 

(i) in the first paragraph, the following proviso shall be inserted, namely: - 

 

“Provided that the said class of persons shall not include those corporate debtors who 

have furnished the statements under section 37 and the returns under section 39 of 

the said Act for all the tax periods prior to the appointment of IRP/RP.”; 
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 (ii) for the paragraph 2, with effect from the 21st March, 2020, the following paragraph shall 

be substituted, namely: - 

 

“2. Registration. - The said class of persons shall, with effect from the date of 

appointment of IRP / RP, be treated as a distinct person of the corporate debtor, and shall 

be liable to take a new registration (hereinafter referred to as the new registration) in 

each of the States or Union territories where the corporate debtor was registered earlier, 

within thirty days of the appointment of the IRP/RP or by 30th June, 2020, whichever is 

later:.”. 

[File.No Va Kar / GST /01/2020] 

By the order of the Governor of Jharkhand, 

 

Vandana Dadel, 

Secretary, Commercial Taxes Department 
 

 

 

Note: The principal notification was published in the Gazette of Jharkhand, Extraordinary, vide 

notification No. 11/2020-State Tax, dated the 25th June, 2020, published vide S. O. No. 34, dated 

the 25th June, 2020 

 

 
               

 

---------------- 
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वा�ण�य-कर �वभाग 

------------- 

अ�धसचूना सं 39/2020 – रा�य कर 

 
एस. ओ. स.ं 59, �दनांक 04 �सत�बर, 2020 - झारखडं सरकार, झारखंड माल और सेवा कर अ�ध�नयम, 

2017 (2017 का 12) क� धारा 148  वारा !द# त शि' तय( का !योग करत ेहुए, प/रषद क� 1सफा/रश( पर, झारखंड 

सरकार के वा3ण�य-कर 5वभाग के अ�धसचूना स.ं11/2020-रा�य कर, तार7ख 25 जून, 2020 को झारखंड के 

राजप9, असाधारण, म: एस. ओ. स.ं 34, तार7ख 25 जून, 2020  वारा !का1शत <कया गया था, का �न> न1ल3खत 

सशंोधन करती है, अथाAत ्:- 

उ' त अ�ध सचूना म:-  
 

(i) !थम परैा म:, �न > न1ल 3ख त परD तकु अतं:E था5प त <क या जाएगा, अथाAत:्- 
 

“परंत ुF यि' त य( के ऐसे वगA म: वे �न ग1म त ऋणी नह7ं आय:गे िज D ह(ने आईआरपी/आरपी क� �न यिु' त  

के पहले तक क� सभी कर अव�ध य( के 1ल ए उ' त अ�ध �न यम क� धारा 37 के अधीन 5व वरण और धारा 

39 के अधीन 5व वरणी भर Kद या है ।”;   
 

(ii) परैा 2 के E थान पर, तार7ख 21 माचA, 2020 से !भावी अव�ध य( के 1ल ए, �न > न1ल 3ख त परैा रखा जाएगा, 

अथाAत:-  
 

“2. रिज � � करण – ऐसे F यि' त य( के उ' त वगA को, आईआरपी/आरपी तार7ख क� �न यिु' त  क� तार7ख से 

!भावी �न ग1म त ऋणी के स1ुभ D न F यि' त  के Mप म: माना जाएगा और !#येक रा� य( और सघं रा� य 

Oे9( म: जहां वह �न ग1म त ऋणी पवूA म: रिज E टडA था, आईआरपी/आरपी क� �न यिु' त  के तीस Kद न के 

भीतर या 30 जून, 2020 तक, जो भी पQ चात का हो, नया रिज E R7करण (िज से इसम: इसके पQ चात नया 

रिज E R7करण कहा गया है) कराने के 1ल ए उ# तरदायी होगा ।”।  
 

[स.ंस.ंवा०कर/जी०एस०ट7/01/2020] 

झारखंड रा�यपाल के आदेश से, 
 

वदंना दादेल 

स�चव, वा3ण�य-कर 5वभाग 

�टप ् पणी– मलू अ�धसचूना झारखंड के राजप9, असाधारण, म: स.ं 11/2020–रा�य कर, तार7ख 25 जून , 2020, 

एस. ओ. स.ं 34, तार7ख 25 जून, 2020  वारा !का1शत <कया गया था ।  
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